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Release of Central share for 
payDlent of U.C.C. Pay-Scales to 

Lecturers of BIT, Mesra 
(Ranchi) 

5575. SHRI RAMAVATAR 
SHASTRI: Will the Minister of 
EDUCATION AND SOCIAL 
WELFARE be pleased to state: 

(a) whether the Government of 
Il1dia had released its share of 
80 per cent on account of payment 
of U.G.C. Pay scales to the lec-
turers of the colleges and uni· 
versities of Bihar years back; 

(b) whether Government had 
agref'd (0 grant Central assistance 
for impkmf'ntatinn of U.G.C. Pay 
Scales to the If'cturers of Birla 
Institute of Technology, Mf'sra 
(Ranchi \, as back as in 1976; and 

(c) if so, why the payment of 
the 80 per cent share of the Cf'"ntral 
Government to the lecturers of BIT 
Mesra has been delayed so long? ' 



~11 Written Auwtr. PAUSA 8, 
TIIE DEPUn' MINISTER IN 

THE MINISTRIES OF RAIL-
WAYS M"D EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF PARLIA-
ME~"T ARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

fb) and (c): The reimbursement 
of the 80% share of the Central 
Government on account of the im-
plementation of the U.G.C. pay 
scales is made on receipt of the 
claim from the State Govern-
m<>nts in respect of the institutions 
concerned. The claim in respect 
of B.LT. Mesra, Ranchi has not been 
received as yet from the State Go-
vernm("n t r f Bihar. 

Upgradation of Pay-Scales of 
Teachers iD Delhi Schools 

~~76. SHRI BAPUSAHEB 
PARULEKAR : Will the Min;st<>r 
of EDUCATION AND SOCIAL 
WELFARE he pleased to state: 

.(a) whether' it is a fact that 
P.G.T. teachcrs hav<> Iwcn com-
pelled to take c1asscs 10+2 i.<>. 12th 
standard in Delhi; 

(b) whether the pay-scales of 
the Delhi teach<>rs, both the Go-
vernment schools and aided schools 
have been suitably up-graded; and 

(c) if not, the reasons th<>refnr ? 

THE DE PUT"i' MINISTER IN 
THE MINISTRIES OF RAIL-
WAyS AND EDUCATION AND 
SOCIAL WELFARE AND IN 
THE DEPARTMENT OF PAR-
LIAMENTARy AFFAIRS (SHRI 
MA.LLIKARJUN): (a) to (c). The 
Post-Grad' tate Teachers are r<>-
cruited to tcadt c1assf'S at pIllS 2 
stage. The demand for l'cv;sion 
of scales of pay of all catt-gories 
of teachers under Delhi Adminis-

1905 (SAKA) 

tration, other Union Territories 
and Organisation.; on Central scale. 
of pay, has been under considera_ 
tion of the Govrnment for sam!;: time. 
However, it ha,s not been possible 
tc. accept this demand so far as it 
would trigger off demand for re-
vision of scales of pay for other 
categories of Central Government 
employees. 

SelectioD for Homoeopathic 
PhysiciaDs 

5577. DR. A. U. AZMI : Will 
the Minister of HEALTH AND 
FAMIL ~ WELFARE be pleased 
to state: 

(a) wheth<>r it is a fact that re-
cn'itment rules for the post of 
Homoeopathic Physicians in 
C.G.H S. require five years ex-
perience in profession acquired after 
obtaining 4 y<>ars Diploma recog-
nis<>d by the Stat<> Boards; 

(b) whether it is a fact that the 
Directorate Gencral of Health 
Services have recently filIffi SOme 
posts and also selected Homoeo-
pathic Physician for a panel 
for future appointments without 
proper circulation of the vacan-
cies through the Press or to the 
Employment Exchangcs and alsc 
in contravention of the provisions of 
essential qualification without 
consulting the U.P.S.C.; 

(c) whether it is also a fact that 
all such selections are irregular 
and liable to be treated null and void; 
and 

(d) ifso, what steps Government 
proposed to take in the matter as a 
measure of rcmcdy ? 

THE MINISTER OF STATE 
IN THE MINISTRl: OF HEALTH 
AND FAMILY WELFARE (SHRI 
NIHAR RANJAN LASK. AR) : 
(a) Yes. 




